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DATE OF DECISION 	2973-1994 

i'ian lul 	L. G )swamj, 	 Peiitiner 

.L'.1\. 
	

Advocate for the Petitioner (99 

Versus 

jjn 	f InTta 	):s. 	 - Respondents 

Lr. 	Dthclri, 	 Advocate t'or the Respondent(s) 

CORANI 

The Hou'ble Mr. /. 	harishnan, - rnn. 1?rnber. 

The Floii'ble Mr. 

J(JDG MENT 

Whether Reporters of Local papers may be allowed to 
seethe Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the Judgment ? 

4• 14hether it needs to be circulated to other Benches of 
the Tribunal ? 
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Mnjulaben D. Goswami, 
/o.Late hri lharamgar K. Goswami, 

R.sidinq at Alogone society, 
Hapa, List: Uarraiagar. 

dvoCate: lIt'. K.IK. Shah 

JersuS. 

1. Union of India 
Notice to be served through 
The Secretary, Rilay 3oard, 
Rail Shuwan, New L..elhi. 

. The General Manager(L) 
Iestern Railiay, 
Headquarter 1Dffice, 
Churchgate, Sombay. 

Divisional Railway Manager 
kstern Railway, 
Divisional :)ff ice, 
iKothi Compound, Rajkot. 

Avocatc: Mr. A.S. Kothari) 

3RAL )RDER 

J.A.No. 487 iF 1993 

Applicant. 

Resoondents. 

Date: 29-3-1994 

Hon'ble Mr. V. Radhakrishrian, Amn. Mlember. 

Heard Kr. K.K. lhah, learned advocbe for the 

policant and Mr. A.S.Kothari, larned advocate for the 

resoondents. 

The applicant is a widow of late hri Lharamgar 

<.Goswarni, who dies during service in the Railways. In 

1986-87 she applied for conoassiodate apoointment for 

ior son Girishgar, which was rc-jected by the responeent 

Jo. 2 in February, 1988. Later, it aopears that her 

son Girishgar separated from her and is not staying with 

3/- 
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her. As her financial Condition deterioratd, she 

aoOIjed for cornpassionat0 aeaointment for her another 

sn Rajkurnar. Thila her request was rejected in 1991 

further by ieter dated. 16/17-6-92, Annexure 'A' 

i1h grievce of the arplicant is that the case of 

ap intment of her son was not Considered as per rules 

and\was rejected mechanically.he dvecate for the 

app 1: :• 	.' 	:- 	 OF 	 . 

.-• 	. 	,. .,- 	 :. 	 •. 

.:.001  1 condition of the family is very inCH 

er case requires due consideration. 

.......... ral i4anager, 	estern Railway 0d I 	J)ci:I 

c directed to consider h'rJ. as 

tion from the applicant and to recc.nsier 0 r 

or ing comLsar-sionate appointment to her son 

sjosmar, aking into account the financial condition 

-, the fami'y and other relevant factors within a 

4/- 
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period of eight weeks from the date of receipt of 

this order. The General 1ianager/Railway 30ard to 

communicate this decision thereafter with:Ln a week 

to the applicant. With the above direction the 

apolication stands disposed off. No order as to costs. 

P. Radhakrjsi-inan) 
iiember (A) 

vtc. 



Date 	I 	Office Report 

8-7-94 

ORDER 

M..A2 33/94 In O.A, 487/93 

Mr. Kothari has fi led leave note. However1  Mr. Shah 

counsel for the applicant states that he has no 

objection if the time for compliance of the order 

is extented. M.A. alloL M.A. stands disposed of 

accordingly. 

L 
(Dr. R. K. Saxena) 
	

(K. Rmamoorthy) 
Member (7) 
	

Member (A) 

*AS. 

2.2.1995, 

Mt.Aj S.Kotharj states that Mr.1(.K.3hah 

has no objection to the extensjo- of time. Tine  is 
extended up to 15.4.1995 M.A./32/95 stands 
disposed 

/k7 
(Dr. sK.Saxena) 	 (V. Radhakrjshnan) Memher(J) 	

Mernher(A) 

ait. 



2. 2.1995 

M..A. 3304 In 	487/93 

Mr, Ko;:harj has Li lei leave note. to:evcr, rir. hah 

counsel for the applicant states that he ha.o 

objection if the time for compliarce of the ordex 

is extented. M.A. alloeñ. M.A. stancs disposed of 

dccc :dirigly. 

(Ld r. R. 	axezmL) 
	

1micd)rthy) 
Member (J) 
	

Merber (A) 

.Kothar j states tht 4r.T.K.Shah 
has n ibjectior tD the exterisior, if tirne. Tim is 
extended up to 15,4.1995, 4 A./32/95 stands 
disposed of, 

(Dr. R.K.Saxena) 
4ember(J) 

(V.Radh&cr jshran ) 

ait, 



ppiication No. 	 of 19 
Transfer Application ro 	 Old W,Pett No. 

CEhrI1Iot 

Certified that no further action is required tobe 

taken and the case is fit for consignment to the Record 
Room (Decided) 

Dated : 

0ountersigne( 
4 	 inureof t Dalng 

ni 	nt 
oEficer 
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